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PER:  BENCH 

 Appeal is dismissed for default and non-prosecution under 

Rule 20 of CESTAT (Procedure) Rules, 1982.  For order, see order 

of date in Customs Appeal No. 88659 of 2014. 

(Dictated in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
 

  
 (Anil G. Shakkarwar) 

Member (Technical) 
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